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By P.p. Verma, Vice Chairman (Judicial) -

GCP has been filed by the a^licant in OA No. 216/99

for non-corapliance of interim order passed by the

'fribunal on 17.7.01, copy of die said order has been

ann®ied at Anne>rare-A-7 • Anne^nre-A-7 sha/s that Tribunal

directed the respondents to file a short reply and shcM

under v;hat rules they have treated suspension perioa as

di^ non. Alternatively "the Tribunal directed the

respondents should regularise tlie period " as per rules".

The respondents have thereafter passed an order on 13.9.2002

v/hich has been anexed at Annexure-A-6 to the contempt

petition. The learned counsel for the applicant has

submitted tliat the Ann'SKure-A-S is not the compliante of ti^

Tribunal direction dated 17 .7.2001, as the Tribunal had

directed tu regularise of the p.2rioa„ v< e hov/evar find

from the order dated 17 .7.2001 that the Tribunal had

directed the respondents to regularise^ " as per rules",

Tiie respondents have considered the same and passed an orc^

v/hich is <ruinex:ure-^6. »'ihetli0r the order is right or

v/rong is not a question to bo considered by this contempt

Bench. The contanpt would lie only if there is v/illful

disobedience. Once the respondents have taken a decision

as per idie rules, the validity of tiiat cannot be judged in

contempt petition.

2, Accordingly this contempt petition is rejected.

(Anand lumar Bhatt) (D.C. Verma)
-^diviinistrative Mernb r Vice Chairman (Judicial)
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